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tt [NAGA MILITARY CANTONMENTS IN
ASSAM

260. SHRI SUNDAR SINGH
BHANDARI: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) the parts of the State of Assam
where the hostile Nagas have set up
their military cantonments;

(b) the number of tea estates whose
proprietors are extending cooperation to
them; and

(c) what special arrangements have been
made in the border villages of Assam for
protection of villagers against the terrorist
activities of the hostile Nagas?]

TR qAFT § O qAT (A
faemat waw) o (%) wram & fae)
o7 qrr ¥ fadE armt grr sgrfoa
w1 wafyat 72 §

(=) 2% o7 f&gr 9 ammat &
wifasi & art ¥ 57 7gF ¢ A1 g
ATATHI FT TLTIAT FL 78 &I |

() wraw—ATTeE @D 9T
g A arfor w7 avar faEfeat #
qz.a17 A7ar ¥ fag sfaa graras
grq f& wr §

J [THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) There are

no cantonments established by hostile Nagas
in any part of Assam.

(b) We are not aware of any proprietors of
tea estates who may be helping the
underground.

tTransferred from the 30th May, # ]
English translation.
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(c) Adequate security measures have been
taken to protect the villagers residing on the
Assam-Nagaland  borders against any
depredations of Naga hostiles.]

fWAGE BOARDS FOR JOURNALISTS, ITC.

286. DR. (MRS.) MANGLADEVI
TALWAR: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state;

(a) whether the Wage Boards con
stituted for working journalists and
non-journalists  have  submitted their
reports; and

fb) if not, the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI L. N.
MISHRA): (a) Not yet.

(b) The Wage Boards have to con
sider complicated question with large
financial implications. The, usual
procedure  of collecting the informa
tion through questionnaire and other
sources has to be followed, and the
oral evidence of the parties has also
to be heard. The members of the
Wage Boards are busy non-officials
and the meetings have to be arranged
keeping in view their convenience.
This places limitations on the fre
quency and duration of the meetings.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC
IMPORTANCE

THREATENED STRIKE BY WORKERS IN
VARIOUS MINES IN INDIA

SHRI D. L. SEN GUPTA (West Bengal):
Sir, I beg to call the attention of the Minister
of Labour and
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Rehabilitation to the threatened strike by six
iakh workers in the various mines in India
over their demands for the implementation ol
the Wage Board's recommendations and
introduction of statutory rationing.

THE MINISTER OP STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI L. N.
MISHRA): Sir, the Central Wage Board for
Coal Mining Industry submitted is report to
the Government on 13-2-1967. The Wage
Board has evolved a new v/age structure. The
report is unfortunately not unanimous.

As the hon. Members know, the
recommendation for a new wage structure in
the Coal Industry have important financial
implications not only for the coal mining
industry but also for important consumers of
coal like the Railways, the Iron and Steel
industry and the electricity undertakings. The
selling price of coal is fixed by the
Government and an increase in costs may
necessitate some increase in the prices. The
Tariff Commission was requested in August
1966 to go into the cost structure of the
industry; the Wage Board's recommendations
have also been brought to the notice of the
Commission and the cost implications of
these are being worked out. In view of the
vital position of the industry in the country's
economy, the Wage Board's
recommendations call for a careful
consideration. As stated in reply to a question
ith Lok Sabha on 5th April, 1967,
Government's decisions will be announced as
early as possible.

A notice has been served by the Colliery
Mazdoor Sangh, threatening to call a strike in
121 collieries in Bihar, after 12th June, 1967,
to press the demand for early implementation
o'f the Wage Board's Report and introduction
of statutory rationing. As I have stated the
Wag, Board's Report is engaging
Government's attention and 1 hope the
Unions will not take
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any action which may disturb industrial

peace and dislocate production.

As regards statutory rationing, the hon.
Members are already aware of the
Government's policy that it should be
introduced in siages consistent with the
availability of stocks with the State
Governments to  fulfil the rationing
commitments. Besides other places Assansol-
Durgapur industrial complex in the coal
mining sector has so far been covered by
statutory rationing.

SHRI BANKA BEHARY DAS (Orissa):
In which month did the Coal Wage Board
give their report?

SHRI L. N. MISHRA: Some time in
February of this year. I will give the date. It
is 13th February, 1967.

SHRI D. L. SEN GUPTA: Sir, I would like
to correct one statement of the hon. Minister
and say that the notice does not relate only to
123 collieries. I can refer him to today's "The
Statesman' where you have a PTl message
saying that the number of collieries involved
is 431. 'The Statesman' of today contains that
item. But my point is not about the collieries
as such. The Government of India appointed
more than one Wage Board for the mining
industry, one for coal, another for dolomite
and yet another for iron ore and so on. But
none of the decisions of these Wage Boards
has been implemented. So the question now
before the Minister is this. Has "he Govern-
ment accepted the decisions of the Wage
Board for the minrig industry? That is my
first questior. My second question is, how
many workers are involved in the different
mines in India. My third question, Sir, is what
the Government proposes to do in the event of
the employers not implementing the Wage
Board's decisions. I shall put my other
questions later.

SHRI L. N. MISHRA: Sir, as I have said,
notice of strike has been received from the
Colliery Mazdoor Sangh in respect of 121
collieries. But I do appreciate the point that
a strike
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[Shri L. N. Mishra.] when it Ukes place
will not remain confined to these collieries
alone. It may involve 800 or more collieries
and it may cover all he workers also. I do
appreciate that point. But I can say that so far
as the implementation of the Wage Board's
recommendations is" concerned, we have
implemented the recommenda 'kms of most of
the Wage Boards, barring one of two, whose
recommendations are under considers tion.
The Coal Wage Board took five years to
submit its report. It had made two interim
reports and we implemented those interim re-
commendations. On the final recom-
mendations we hope to be able to give a final
decision in the course of a month.

SHRI D. L. SEN GUPTA: Sir, the
Minister' has not yet answered my Question.
My question is: What do The Government
propose to do in respect of those
recommendations which were accepted by
the Government but not implemented by the
employers?

SHRI L. N. MISHRA: The first point is, as
you know yourself, Sir, what is causing
headache to the Government is that most of
the Wage Boards have not become statutory,
except in the case of the Working Journalists.
So the decisions have to be implemented by
the managements through the agency of the
State Governments and we are trying to get
them implemented. This question is engaging
our attention, namely, how to get the
recommendations implemented. I may report
that the results have not been so bad as the
hon. Member seems to make out here. I may
say that in the case of the Wage Board for the
engineering industry—and that is the Wage
Board which perhaps has met with the
severest resistance from the employers—the
implementation has been more than 80 per
cent. In the case of other Wage Boards also
their recommendations have been
implemented.

SHRI 1>- L. SEN GUPTA: Sir, he ha* not
said yet what the Government propose to do
in respect of
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those employers who do not implement
the Wage Board decisions.

SHRI L. N. MISHRA: The question is this.
The Wage Board recommendations are
tripartite recommendations'; the employees,
the Management and the Government come
to certain decisions. When the
recommendations are announced, we request
the management to implement them and we
use th, S.ate Governments to look after the
implementation. At the moment we have no
statutory power for enforcing implementation
of the recommendations of the Wage Board.
That has been one of the points under
consideration by the Government for some
time past. As I said, at the moment -we ' have
no statutory powers to force the employers to
implement the recommendations of the Wage
Board.

SHRI M. P. BHARGAVA (Uttar Pradesh):
May I know from the hon. Minister whether it
is a fact that if the Wage Board
recommendations are accepted in toto, it
would mean that the coal will be selling at Rs.
10 per maund' and whether the serious labour
situation prevailing in Bengal and Bihar today
has anything to do with the Wage Board
recommendations or are the reasons for that
serious situation somewhere else because the
hon. Minister must be aware that there have
been even political murders* in labour areas
during the last two months?

SHRI L. N. MISHRA: it is a fact that our
experience so far has been that whenever
there has been a rise in wages—whether as a
result of the recommenda ion of the Wage
Board or not—there has been simultaneous
rise in prices also. As I stated earlier, when
we  implemented the first interim
recommendation there was a. rise in price;
again when we implemented the second
interim recommendation there was a rise in
price. So whatever .

SHRI NIREN GHOSH (West Bengal): On
the basis of what information do you assert
that the rise te
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wages leads to a rise in prices? On the
contrary, [ say that it is due to the
Government's policy of .

SHRI L. N. MISHRA: I am only telling
you that this has been our experience that
whenever there has been a rise in wages
there has been a rise in price. It is a different
thing whether I subscribe to this view or not.

(Interruptions.)

SHRI BHUPESH GUPTA (West Bengal):
Sir, what is this? What is he saying? The
statistics provided by the Ministry show that
the wage rise limps behind the rise in prices.

SHRI L. N. MISHRA: Mr. Bhupesh
Gupta, I appreciate your point. That might
not be the case but our unfortunate
experience has been that whenever we have
tried to raise the wages there has been a
demand for raising the price also. You must
be knowing; you are the workers' representa-
tive. You were also there in the Wage Board
for the coal industry and you must be
knowing this.

MR. CHAIRMAN: All
Chordia.

right; Mr.

SHRI L. N. MISHRA: But lest me finish
my answer to Shri M. P. Bhargava's
question.

It is a very

important  question about the

labour situation in the coal mining areas of

Bihar and Bengal. I must say that we are very
unhappy at what is happening there. As he
said, it is not related to the recommendation of
the Wage Board. Some kind of political
agitation is going on in that area and it is a fact
that there have been a number of murders
there.  Recently also there was a brutal
murder of an S. S. P.  leader, Mr. B. P. Jha.
He was the leader of the'H. M. S. and he was
murdered by some people led by a Member of
the Bengal Legislative Assembly
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belonging to the Left Communists.

to a matter of urgent
public importance

3202

I hat kind of thing is going on there and the
situation is very bad. Therefore 1 would
appeal to hon. Members to take a
sympathetic view of the situation and not to
precipitate matters. I would appeal to them

SHRI NIREN GHOSH: Are you sure of
the statement you are making?

SHRI L. N. MISHRA: Yes, I am sure of
the fact, that .

(Interruptions.)

SHRI NIREN GHOSH: Would you give
all the information or shall I give you some
information?

SHRI L. N. MISHRA; That is what I have
got with me.

SHRI NIREN GHOSH: Then why do you
say like this?

SHRI L. N. MISHRA: The hon. Members
there asked the question and I have got to
give the repSy.

SHRI M. P. BHARGAVA: May 1 know
from the hon. Minister whether any
representations have been received in the
Ministry of Labour and Employment about
the situation in the Bihar and Bengal mining
areas and whether these representations have
been received from any particular trade union
or from several trade unions?

SHR L. N. MISHRA: We have received a
number of representations from trade unions
and from managements also. It is a fact that
there is demand for the implementation of the
recommendations o-f the Wage Board and the
working class has. got a case also because of
the rise in prices. 1 have been to th. area
recently and they are having a very bad time; |
have every sympathy for the workers
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[Shri L. N. Mishra]

and the Government is very serious to |

implement the recommendations of
the Wage Board. So far as the repre-
sentations are concerned, many of
the trade unions have been writing to
ug and sending us telegrams about the
aggressive attitude of some of the
other trade unions which are deter-

mined ¢o oust them from the field.
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w1 & wAATE AW “oF vl ¥ 91
g’ 3w ar frfa &% wevemz
s Ay ¥, W gy e w9 §
T qWt AF FT AT AG MW@ R |
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SHRI BANKA BEHARY DAS: The
colliery areas cover a part of Bihar,
Bengal, Orissa and Madhya Pradesh
and there is simmering discontent
amongst the workers not only because
the Award has not been implemented
but the Wage Board itself took up due
time in giving its final recommenda
tions. The recommendations came in
the month of February. May I know
what minimum wage has been recom
mended by the Wage Board and what
the existing wage is. I also want to
know from the hon. Minister whether
he knows that the Regional Labour
Commissioner at Dhanbad conducted
conciliation proceedings because of the
strike notice and that has failed and
all those workers in those 431 collie
ries are going to strike from June
20th. I 1

SHRI D. L. SEN GUPTA: June

12th.

SHRI BANKA BEHARY DAS: Yes,
"12th. May I know from the Minister
what steps he is taking to see that the
recommendations are implemented as
early as possible or to see that an
assurance is given to the workers before
they resort to the strike? The second
question I want to know from the hon.
Minister is when the Wage Board has
recommended about gi '/ing certain extra
benefits in terms of finance why ar, they
thinking of giving them in kind instead
of in terms of finance?

SHRI L. N. MISHRA: I have not said
that I am thinking in terms of giving in
liind or anything. I have suggested that
the best remedy would be that. So far as
the delay is concerned, it is a fact that the
Wage Board took a little longer time. It
was appointed in August, 1962 and it
submitted Its report in February, 1967.
So far as the major recommendations,
are concerned, as you know till we come
to some final conclusions, it will not be
advisable to give out the de* ails of the
recommendations.
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SHRI BANKA BEHARY DAS: Mr.
Chairman, I want to know the major
recommendations, one or two items, of
the Wage Board. It is not a secret
document. Why iy he not giving it?

SHRI L. N. MISHRA: It is secret till
we come to a decision. That is what I
have said.

SHRI P. K. KUMARAN (Andhra
Pradesh): Sir, on a point of order. It is a
tripartite body in which the employers,
employees, the Government and certain
independent members were represented.
They made certain recommendations.
Why should the Government keep the
recommendations to themselves, without
giving the information? Why should they
keep it as a secret document till they
come to a decision? The employers also
know the contents of the document.

SHRI L. N. MISHRA: The hon.
Member must know that the employees'
representatives know the nature of the
recommendations. They have signed the
report. There is an understanding that
they will not give it out till some
decisions are arrived at. That is our
mutual understanding.

MR. CHAIRMAN: Mr. Jagat Narain.

st s aremw (gfamm) o #
T ared @ ag s g g o
worge @9 A &res w1 aifew far
fF 12 o7 ¥ AW ¥ gEarw @i A
IAF  AGTHT 9T EEF ¥ AGTHT & A9
TR FYE ATl 1 AT TE ! W
AT AT ! WA oAt 12 AT &1
ZEaTe g T F A w4 a1 ’igd @i
9T % AME 7 AT AT € FFA
FY ZTRT AT W7 FTHC AWGL B A
Ft g w1 e gar 7 g fF et -
@ W FEen ST EF 9= g 9,
wfgat dx & wd w@C SE F IR
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T T gET o e g fe wwar @
W 3 wafed ofan & fa W
qry aareiz T8 ¥ awd § W T
#1 F7 o7 fawwa &

ey = wTeN 78t g% dre Hro
oY ¥ A & A H g9 | a8 0F TR
w2 g W ThE A1 ¥ g fowe At
arfa F1 saare & o ogi @ frdt
a1 | ZHH T AT § A TEdee §
|1 qeT 97 WY AT gae qaet § A
98T 91 A1 IFM gH acwrar G e
FH AT 2 (Imrrr'puu.-l.-)ﬁ
o AT 9 F RS WEES | W
e gomer &1t f ag fedd ag Z ami v

4 AT { AT AT KOG @ ZTET
Wq AT T AT WA Z AT

According to the report received by
us on the 4th June . . .

af wiad aa fast: s @i o %
BT FT WA 3, 9= W TE 4 |
Fifea fomm a1 guw 221 oL g oifeqi &
qATHT F AT 7 s geew & dan
At |z & pw Wil & Ay g A
i 71 5t 5% & wgffeet 7 am
F1 W7 T\ A 7 Wifzer o g8 A
ga¥ gaA ag wrg e f o ggame &1
arar s =ifgd wifs qEas Faae
FT FAAT E1 AT | AT 9 AT 2
oY wdfl 2 o W T wam 21
TETE A AT gH s W%
duar FT A A0 | FU owmw

WETEH T HTEH AT FT G Y
# e wfeads ¥ o § awwd
=W AW T ou sar fie & oy
aquemaT i 2we oF §9T 78 @it
ey ¥ <y fawr # 0 S dom g
fagre womrl @ o wod faFeT €
oAk O weE f7 T 2 ae aeg

SHRI NIREN GHOSH: Who sent the
report?

SHR1I L. N. MISHRA: Government
received it.

SHRI NIREN GHOSH: Seat I* the West
Bengal Government?

SHRI b. N. MISHRA: No. Througn our
own machinery, [ may tell you . . .

SHRI BHUPESH GUPTA: He should tell
ug which is the source— Government of
West Bengal or. tne Home Department.
Which machinery
is that?

s AT (S 549)
qor 0 T wvR yET § ) fox
sAAT WA g v W @ ommoR
THTAT W WAL qq T SHAT WT TE
fr # 9y ST o dwr v
oY Qo Fo M ¥ ¥ “z AR wTEg
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g dzxz ' w9 g 9g WA
TITT A AR & 9 AT 4
% g ST g § AR gwfaw g
9 @ g

# mrer fqwiF 8 99, 67 F TE-
Al #1 e Afgerada €% wge
¥ 9F F HR AFE FAT g §

“af g wage R 7wy o wfee
ardl & ww A aaredr  gaE 9,
swea e, fedr wemw owwr
wrars; fifardl, sras dw & wrd
AR Wifer s a4 94, 1967
w1 faw & @@ a0 qes A7 e §
FWEAT T ZAT HL AT L ) AT
@l & qar qwn & 5w ey
FHI(AE T g & | AL FHHATC
qat W wwifer g qar ofeft @
qTETT § WA g oA f ad
a% X i #ag § wrf frewrd 7 g€ 2
fora®r anfy arfei st fafos o &
o H & wErw R H oo A owy
AT HOFIT & e i w
gt g 17

A, A fa=rar fag s g
mmn%m-{%w@ﬁ@ﬁh
¥ qg FET 4T
“The Committee expressed its alarm

4t the pgrowing  menace of
“gheraos . . ."

PANDIT S. S. N. TANKHA (Uttar
Pradesh): What is his point  of
order?

SHRI RAJNARAIN: Just hear me.
Let me explain what the point of
order is. I am going to explain it

¥ T A ATE7 a7 £ e uw

Frfaw azsm wifew fonr a1 e "=y

ft & T ST A faar wEfs A

qN TEETCHYE 4T | T d9E o guie

art"'vrwma'#rfrr Tt @ faar |
u’rrgﬁaﬂmmw*r\

mwm%ﬁmaw;‘;r
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MR. CHAIRMAN: Mr. Rajnarain, no
doubt, gave the notice, but we did not
admit it at the time. "Sow, you have an
opportunity.

SHRI RAJNARAIN: You told me that it
had to be sent to the Minister concerned.

qg TAAT WEH AT & f A AT 3w Ay
TSI § OF AT A T qFAT E |
By weEn W A g A Ag
forar T iR IuET sEE T4l @ fFar
r ?

ot afm Ao fas o owr oo
Ffer oEeme qifew A wEW 2, 2
& T faem W & T oA W S
TE ATEAT § | ST T A A A g
fa o1 @Yo o &7 F7 &7 g, A1 A7
NI AT FT 9 & 6T gl a%
T 0% AIET FTHAT B A T Honea
dafaa 2 | A wT aEa & e o i
ag Ty a1 for qET 9T ST T a6 HA
HIT A=0AE4T el g5 & 98 WA a9418
FY Aoz & &1 | gEferg & oY sy Areraer
& qar ¥ oAy ® e wr L

SHRI NIREN GHOSH: Whose re-
port is it?

st afea aromer fomr : Afes &
AT Fgar 9e § & | o wmn
¥ gt g o ¥ 3T §F faw AR wwoaw
#1 gav fusft | o &y 9w @ i &
fao 7T #97 § A% 7 W7 3EW AW
¥ Fr v 5wl i w7 qammE 8
axft i ar 781, & fawr w2 o e
2 famay gwg & $ifeg T 7 37 o
afers &1 ST | 29T w2 oag A
| & A ) wE @ aE
s avare g% f& 7 Fwr fam
W OWiEF 7 & aw AaT 4
He was a veteran trade union leader

gg amw & wae fafaex & oW
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oy gy Afew ag WO @At @
AT A B2 TEARE § qH g TG
faeft & | 3 word arx 2 1 g Waew ¥
avdt & quar faet & 1 &fFw ag s
aAA & fF Frgen, sEer awm oaof
o7 gaaT sefeaw fomw o € ag
& waae 2, AT qCETT A IR

T ¥ oafad g | 38 T Ew
g 9 & A agr 97 wifd @H #r
AT g WY saTT 39 & w17 gwre wrfEas
WY ST 2 ¥ | SEY gRTE |Te UHo
#to & ufwez daw Ffaw §, wrh
a7 wfRae & | 3T A T TS TIAT
zart qra woit #, afew 9”& qzer
& wrgar |

SHRI JAGAT NARAIN: Ask him to read
the statement.

MR. CHAIRMAN: Next item.

SHRI NIREN GHOSH: Something has
been said. Certainly I have something to say
on it. Though I do not want to go into details,
I take this opportunity to declare that our
party has nothing to do with the murder that
has taken place. There are other informations
also. Since there is another Left party, I do
not want to quarrel with another Left party.
But as far as our Party is concerned, our Party
has nothing to do with the murder. We have
not indulged in this thing. We decry these
things. There has been attack on workers,
something like that happened, I do not want
to go into detail. I am sorry that the
Government of India without getting
information from the West Bengal
Government, without getting full facts of the
situation, took this step. It is extremely
regrettable.

DR. B. N. ANTANI (Gujarat): Could I
have a chance

MR. CHAIRMAN: I will come to you.
Mr. Rajnarain, you finish.

[RAJYA SABHA ]
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st eaeraw i, iU argE
78 & fw a7 7 gwen & ww firm,
AT AT T T qg T g FF fw
ITHT qIET T T WET K gra G |
§ gz g wgan g f& 9 ot A=
WY FEA & A AT A€ g wAe g
T aw #1 fadnt aoriifa @1 3 A
qAAA FAGT AT F I FL X
afgar s a9 & fa wrore e |
gATdr ag g faw @ fF A a9 of
q AT AT FE G A 211 fraaw
ag & f w3 919 9 F9v gaar 35 T

g ....(Incerruptions)
At faramgaT grems fyan
HIEHT T AT HA § TN A TG F |

S TEAATTEA @ { QR &Y T
#zw & o a7 oft dto fto w1 & famaT
& 1 A o qro W F oA famame ¥
agt & 1 fafaeer =1 fomr 2 o
At dto dro AT ¥ 47T F Foae F7 faan
a (Inrcrmpr:'ons ) 33‘1-.?[ 16
wE FY forar & 97 14 wé W famr 3
QT § 1 ag fag 7@ & fr @1
W< wiEte ot feafa @ & 1 & gm
ff @ Feq ot @ ¥ I 9T @ wiT )

A0 A # 2z frdea waar S
g fw ot faerst fog ot o wga &
wrifaa weew 1 faemer fag ofr
faeger &% w1 T AT AT FEr AT o
It 1 gfagefog & v fesfraw faar
AT ¥ IAET UK ATEA 7 AT A FoOrwA
q 93T |TEAT §

'The Committee recall the stabbing of a
Praja Socialist in Bel-ghoria, the attacks on
the houses of S.S.P, leaders, the attack on
the S.S.P. State office and murder of B. P.
Jha, a leading trade unionist and former
M.L.A**
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faavat fag ofr o sfadefog & ooy
fro mHo dfto #¥ AMAA FHE FT 455
3t 4 o % 9 aw arm wE
o, w7 s # e & oo s
¥t foumar agf swar, A, 4 arda
N 9 99T F94 fowmar | S oF 2w
wiEr e §, 73 gfafre, o wage
AT & WA, T @ A W ARG A AL
AT TN F W T AR W
T & af aw F Wy iy fawwa ¥ afaw
T | WT ST 4g "ate I3 T & ar
qg 709 T FA &, Tfaw =l 7
& T4 APN A e gy Sifer
fes it & & wvafaa § o am
A AT AT T afad e o wdn
AT AT IH WA AT A A A7 ALY AT W
A A T A i f A =
T AT | Zw Ay § fr e Ay A
AT & i, R FAL s F F, W
Frw faadt aifear 8, aw o wmEw
AT wda e it faemr wey § =
T g F7 A ARz T T W
TE F9AT FAG TAAGZ B AW HAT
Arigh, 6T 77 9 3@ Tz $r g
AT &, TAH gAY WEr AT Q@ |

MR. CHAIRMAN: I would like to say
this. So far as this murder is concerned it
really relates to the local Government
there. It should be the object of everyone
of us that justice is done. Whoever is
murdered, it is the local, State
Government that has to go into these
matters. You may place all your views
before them. Also I am sure the Central
Government will take interest to see that
all information is secured.

SHRI BHUFESH GUPTA: I just did
not want to take part but In the statement
he made unnecessarily all these things
were brought in. It was

[ 9 JUNE 1967 ]

to a matter of urgent 3214

public importance

started by the 'Minister, (Interruption).
First of all, you are quite right that the
West Bengal State Government consists
of a'l the parties concerned. The S.S.P, is
also there. I think if they have any
grievance against each other, it is better
they talk it over, and the West Bengal
Government, I understand, is seized of
the matter. They will come out with their
finding. As you know, I am trying to be
helpful. Aa far as the Left parties of the
opposition are concerned, I am not in
favour of their even quarrelling with each
other or decrying each other, leave alone
killing each other. This i; my view. 1
should be very happy if they are all
united in a common front and settle all
their quarrels. This is a law and order
question. I am reading the Bengal papers
carefully. Different versions have
appeared. Is it not better that the parties
who are the governing parties there settle
this there, and also the Central Govern-
ment get in touch with the West Bengal
Stat, Government? Let tht law take its
course. There is no fear of
mismanagement for the simple reason
that almost all the 14 parties in West
Bengal are Left parties...

(Interruption.)

MR. CHAIRMAN: Dr. Antani.

DR. B. N. ANTANI: I am grateful to
the Chair for having looked at thit part of
the corner.

MR. CHAIRMAN: I generally look to
all sides.

DR. B. N. ANTANI: I am very lucky
this afternoon.

MR. CHAIRMAN: You should not
impute any motive to me.

DR. B. N. ANTANI: In fairness io the
House, I believe the Minister has got
some report with him which he should
read before the House. Secondly, in the
case of this murder, has the Minister
personally visited the particular mine
where the murder is alleged to have
been committed.
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[Shri B. N. AntaniJ Third y, is it a fact tiiat
the personnel oi tne management ol tne nime
Js not allowed to enter this area? uoes it not
amount to this that in the name of co-
operative mining only one action of the
Congress co-operative movement is being
encouraged? Ii this all amounts to this, is it
not a question of either govern or get out?

SHRI L. N. MISHRA: Unfortunately I
have not been able to visit the place. I had
been to that area about five or six weeks back.
I have not visited there after this murder
which happened last week. Regarding the
management not going to the mine, it is a fact
that there is panic in the area the management
people and other people have run away. I am
not aware whether this particular management
is there or not. There is no question di
encouraging any co-operative to take over
this mine.

SHRI M. V. BHADRAM (Andhra .Pradesh):
Sir, the hon. Minister has -stated before that
the Report of the Wage Board is not
unanimous, that the Wage Board itself had
made delay in submitting its Report. He has
admitted it. He has also admitted that the
Report has been submitted to the Government,
I think, in February, 1967. It is already four
months. It is because of .the delay that the
workers are agitated throughout the mines,
particularly the coal mines. May I know
whether it is a fact that the Government had
convened a tripartite meeting some time in
April to thrash out the differences with a view
to arriving at an agreed solution to accept the
recommendations but that the meeting had
been postponed? Is it a "fact or not? If it is a
fact, what is the Government going to do to
take an early decision so that the Wage Boat's
recommenda-' tions will be out and they will
be implemented?

SHRI L."N. MISHRA: T have

assured already that we are trying

our best to come to a decision as

. luxm as possible and It will never be
tieyond 30th June, 1967.

[RAJYA SABHA j
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SHRI iw. M. uu/iitiA iManar<un-Uyj;
DLU'TUJJ me course oi me discussion just
now, the hon. jVi_r. ,aj-narain has brought a
very serious matter before this House. Ic is
uue that so far as law and order of West
Bengal is concerned, it is with the State
Government. However, Mr. Rajnarain, who
beiongs to a party which is also a part of that
Government, has come before the House with
a complaint. He has given a Calling Attention
Notice. Besides, the Praja Socialist Party has
also made very wild allegations and they have
stated that law and order has already failed
and tactics like Telengana have been started
by the Communist Party. Under these
circumstances, [ feel that the Calling
Attention Notice given by Mr. Rajnarain
should kindly be allowed; it should be
discussed. The State Government shall have
to publish its report.

(Interruptions)

MR. CHAIRMAN: I think we have had
sufficient discussion in the matter. I do not
allow any further discussion. Papers to be
laid on the Table.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE INDUSTRIAL
DisPUTES ACT, 1947

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI L. N.
MISHRA): Sir, I beg to lay on the Table,
under subsection (3) of section 40 of ithe In-
dustrial Disputes Act, 1947, a copy of the
Ministry of Labour, Employment and
Rehabilitation (Department of Labour and
Employment) Notification S. O. No. 1776,
dated the 10th May. 1967. [Placed in Library.
See No. LT-542/67].

ANNUAL REPORT (1964-65) OF THs
INSTITUTE OF SCIENCE, BANGAIX>RE

THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN):  Sir, I beg



